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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi - 110 066.
Principal Bench, New Delhi

COURT NO. I

DATE OF HEARING/DECISION : 18/06/2012,
Excise Appeal No. 2722 of 2005

CCE, Ludhiana Appellant
Versus

M/s Moonlight Auto Ltd. Respondent

Appearance

Shri S.R. Meena, Authorized Representative (DR) - for the
Appellant.

Shri Hrishikesh, Advocate - for the Respondent.

FinaL Ol P/ 7062012 - Er(B2)

It is submitted by the authorised representative of the
Revenue as also the Counsel for the respondent that in this
matter, the respondent had also preferred appeal against the
impugned order challenging the disallowing of the Cenvat credit
availed by the respondent. That appeal has been decided vide
order dated 22" September 2008 and the Tribunal vide order in
said appeal had remanded the matter back to the Adjudicating
Authority for deciding the case afresh after giving opportunity of

being heard to the parties.

2. It is submitted that in view of the fact that the matter has
been remitted back to the concerned Commissioner, this appeal

filed by the department has become infructuous.




3. In view of the above, appeal is dismissed as infructuous.

(Justice Ajit Bharihoke)
President

(Rakesh Kumar)
Member (Technical)
PK




